
by me along with my notice. Now * 
regular Satyagrah has started. The 
incident may take an ugly turn any 
moment. The issue has been also 
raised in the Madhya Pradesh Vidhan 
Sabha. Redress is, therefore, imme
diately solicited.

2g j Matters under

<ii) S hort S u p p l y  o r  r a w  m a t e r ia l s
TO SMALL INDUSTRIES LOCATED IN
A sa n so l  D urcapur  In d u s t r ie
BELT.

SHRI ROBIN SEN (Asansol): 
Madam Chairman, the Asansol-Durga- 
pur small and ancillary industries are 
the worst sufferers and speedy growth 
of small and cottage industries in this 
important industrial belt is deterred 
due to step-motherly and non-co
operative attitude ol the big public 
sector undertakings specially under 
SAIL and HSL Due to non-availabi
lity of jobs from these giant public 
sector undertakings, the capacity of 
these small industries remains id'e 
during most of the days m the year. 
This idle capacity of "these industries 
means retrenchment of workers, lay
off and also unsteady and fluctuating 
•economy of these small industries. 
"These small industries in Asansol- 
Durgapur industrial belt also suffer 
due to non-having raw materials from 
Government supply sources. Although 
in the last year, a gala opening Of 
stock yards was made tit Durgapur 
by HSL/SAIL with 'the intention to 
supply raw materials to SSI units of 
Durgapur-Asansol, but it is experienc- 
■ad t^at required quantity of steel has 
not been supplied till .to date to -any 
of these SSI/Ancillary industries.

In view of the above, it is urged 
upon the big public sector undertak
ings in this industrial belt particularly, 
HSL/SAIL that reservation of certain 
items should strictly be off-loaded to 
these small industries on a fair 
price and also regular supply 
of required quantity of raw 
materials be ensured for >oth the 
survival and growth <o£ these small

29g
and ancillary industries and thereby to 
create employment opportunity to 
certain extent.
( i i i )  P rocedure for  givin g  g a l ia n t r y  

a w a r d s  a n d  p r o m o t io n s  to  officer
OF THE DEFENCE FORCES

SHRI D. D. DESAI (Kaira): Madam 
Chairman, from the days of Shri 
Krishna Menon to Babuji, the House 
has been repeatedly assured about the 
sound health of Defence Forces.

MR. CHAIRMAN: The rules provide 
that you confine yourself to the writ
ten statement.

SHRI D. D. DESAI: Madam, we had 
been led to believe that the Defence 
forces had learnt the lessons of 1062 
debacle and had carried out improve
ments of Command performance all 
along the line. But the article by Lt. 
Gen. Harbakhsh Singh (Retd.) in the 
Indian Express on April 25, issue re* 
veals that the Command failures of 
1962 were reported in 1965 and 1971. 
This should cause grave concern since 
there is little public debate on the 
issue about the capabilities of the 
Defence forces. Also in the same 
newspaper Lt. Col. J. R. Saigal has 
revealed serious deficiencies in selec
tion procedures particularly above Lt. 
Col. rank and in giving gallantry 
awards. While awards and promotions 
given to right persons build up army 
morale, these given to the wrong 
ones, shatter it. Mr. Saigal's revela
tion that in 1971 an award was ‘thrust 
upon’ a Commanding Officer of Singals 
and that award became a topic of 
ridicule, is shocking. The Govern
ment must come out with a statement 
about these deficiencies in order to 
allay public apprehensions about our 
Defence forces.
(iv) L a c k  of  tr a n spo r t  f a c il it ie s  

for  ex po rt  o f  edible m u s t a r d  
OH. FROM BKARATPUR a n d  K h a ir -  
ut m a n d is  of  R a j a s t h a n .

: w r fa  nimT, 
“ firo# sft *$Wt ft Trow* ***&
fWI sfrsft t  *ftnr far ■ft
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( v )  N eed i-o r  t a k in g  o v e r  t h e  

MANAGEMENT OF SiDHPUR COTION 
T e x t il e  M i l l , S id h p u r .

SHRI AIISAN JAFRI (Ahraedabad): 
Madam Chairman, Sidhpur Cotton 
Textile Mill at Sidhpur has been closed 
since last three months and nearly 
23,000 workers have gone jobless. The 
mill has been closed due to inellicient 
management. The attention of the 
Government was drawn several times 
by the workers towards the mis
management practices oi the manage
ment but no attention was paid. In 
the result the mill has been closed 
down adding 2500 workers in the huge 
army of unemployed in the country.

There is no likelihood of reopening 
of the mill in the near future by the 
old management and if at all it is re
opened by the said management, it 
will fail to give smooth and clean ad
ministration

The National efforts so far did n o t  
achieve the goal of cloth production in 
the country. The Central Government 
are announcing time and again its 
policy regarding the cloth production 
and the textile industry but with no 
results.

Instead of reducing the unemploy
ment, such closures of units in the 
various parts of the country, the pro
blem is becoming acute and the in
vestment of crores of rupees is becom
ing idle adding to the gross national 
loss.

The Government has adopted the 
policy of not taking over ol such sick

units declaring that such units will be 
given to profit making units but the 
procedure is Jengthy and does not help 
quickly. Particulaily when the mill 
machineries are good and management 
is been upon, closing it. Sidhpur Textile 
Mill is a pood example in this.

I lequest the G ov ern m en t to com e  
fo rw a rd  im m ed ia te ly  to tak e o v e r  the  
m ills im m ed ia te ly  to help  the p rod u c
tion  o f c loth  in the cou n try  and i  w ill 
rilso request the G ov ern m en t not to  
ask fo i the R eport u n d er S ection  18A 
o f the Industria l D ev e lop m en t and  
C on trol A c t  o f  1961 and take o v e r  the 
m ill stra igh t-forw a rd  loo k in g  to the 
pecu liar situation  p rev a ilin g  o f S id h pu r 
M ill and  h elp  the lo t  o f the w orkers.

MERCHANT SHIPPING (SECOND 
AMENDMENT) BILL

MR. CHAIRMAN: The House will
now take up consideration of Rajya 
Sabha Amendments. Now, I would 
like to point out before the Minister 
moves the amendments that they are 
purely of a verbal or technical nature. 
It only concerns changing the figure 
and the dates.

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHBI 
CHAND RAM): I beg to move:

“That the following amendments 
made by Rajya Sabha in the Bill 
further to amend the Merchant 
Shipping Act, 1958, be taken inter 
consideration: —

Enacting Formula
(1) That at page 1, line l, for the- 

word “Twentyninth ’ the word
“Thirtieth” be sub&fttude.

Clause 1
(2) That at page 1, line 3, the word

“Second” be omxtted.
(3) That at page 1, line 4, for the- 
figure “1978” the figure *♦1979*' be- 
substituted.


